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ORDER

PER SHRI GEORGE GEORGE, K, JM

Appellant

Respondent

This appeal at the instance of assessee is directed against the order

of CIT(A) dated 28-03-2013. The relevant assessment year is AY: 2007-

08.

2. At the time of hearing, learned AR of the assessee submitted that

the assessee does not want to pursue/prosecute the present appeal and

therefore, the same may be allowed to be withdrawn. The learned AR has
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filed an application dated 24-07-2015 wherein he states that the
assessment proceedings are pending before the income-tax authorities,
hence the assessee is not inclined to pursue the appeal before the

Tribunal.

3. The learned DR has raised no objection if the present appeal of
the assessee is dismissed, as withdrawn. Accordingly, in view of the
request of the learned AR of the assessee the present appeal is dismissed

being withdrawn.

5. In the result, the appeal of the assessee is dismissed.

Pronounced in the open Court after hearing the appeal.
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